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ACT No. VIII or 190L,

P4ssEp BY THE GOVERNOR GENBRAL OF'INDIA iy CouNern.,

(Recewed the assent of the Govemor General on the 22nd -

March, 1901.)

'~ An Act to provide for the Regulatmn and
“ ' *  Inspection of Mines.

VVE[EREAS it is expedient to provide for the re-
gulation and inspection of mines; It is hereby
enacted as follows :—

Preliminary..

: 1. (1) Thls Act may be called the Indlan Mmes
Act, 1901

(2) Tt extends to the whole of British India,

Short title,
extent and

¢ormmmense- -

ment.

including British Baluchistan, the Santhal Parganas :

and the Pargana of Spiti; and
(3) Tt shall come into force at once.

92, Nothing in this Act shall be construed to
affect the provisions of the. U pper Burma Ruby
K11 o1 1887. Regulation, 1887.

3. In this Act, unless there is anythlng repug-
‘nant in the subject or context,—

(a) “agent, % twhen used in relation to a mine,

Saving of
Regulation
X11, 1887.

Definitiont,..

means any person appointed as the re- .

Tp1esentat1ve of the owner in respect of
the management of the mine or of any

. part thereof, and as such superior to a
manager under this Act : ~

b “¢child’ means a person under thea eof
b g
" twelve years :

(c) a person is said to be ““ employed” in a mine -

who works, under appointment by or

with ‘the knowledge of the manager,
: whether for wages or not, in any mining

operation,




s
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- (Preliminary.—Section 8.) '
opération, or in cleani‘ng" or oiling any

part of any machinery used'in or at the
mine, or in any other kind of worlk what- -

~soever incidental to, or connected ‘with,

mining operations:

© (&) “mine* includes every shaft in the course

of being sunk, and every level and in-
clined plane in the course of being driven

“for commencing or opening any mine or

for searching for or proving minerals, and
all the shafts, levels, planes, works,
machinery, tramways and sidings, both
below ground and above ground, in and
adjacent to and belonging to the mine ;

~ but it does not include any pit, quarry or

other exoavation the depth of no part of -
which measured from the level of the ad-
jacent ground exceeds twenty feet and no-
part of which extends beneath the -super-
jacent ground : ' - '

(¢) “owner,” when used in relation to a mine,

means any person who is the immediate
proprietor or lessee or occupier of the

- mine or of any part thereof, and does not

include a person who merely receives a
royalty, rent or fine from the mijne, or

~is merely the proprietor of the mine sub-

) p

S () b

ject to any lease, grant or license for the
working thereof, or is merely the owner
of the soil, and not interested in the
minerals of the mine; but any contractor
for the working of a mine or any part
thereof shall be subject to this Act ‘in like
manner as if he were an owner, . but not
80 as to exempt the owner from any
liability : o ‘
rescribed ¥ means prescribed by rules
made under this Act: and :

aft’ includes pit. S

Inspectors,
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o . - : ' ' Ins_pectors

4, (1) The Governor General in Councll shall by Inepectots. .

" notification in the Gazette of India, appoint a. duly S

~ qualified person to be Chief Inspector of Mines
throughout British India.

(2) The Local Government may, with the pre-
vious sanction of the Governor General in Council, -
by notification in the local cofficial Gazette, appoint
persons, qualified by experience, to be ‘Inspectors of
Mines within such local areas or for such groups or
_olasses of mines as it may assign to them respectively,

(3) Every Inspector of Mines appointed under
sub-section (2) shall, in the performance of his duties,
. be subordinate to ‘the Chief _Inspector of Mines ap-
‘pointed under sub-section (1) in such respects and to
such extent as may  be ‘prescribed by the Governor

- General in Council.

(4) The Chief Inspector and every Inspector of
Mines appointed under this section shall be deemed
: to be a public servant within the meaning of the -
XLV of 1860 Indian Penal Code, and shall be subordinate to such
: authority as.the Governor General in Council or the -
Local Government, as the case may be, may direct.

(5) No Chief Inspector or Inspector of Mines -
shall be a partner or have any interest, direct or in-
direct, in -any mine or mining rights in lndia.

(6) When. rules are made under this Act, the
Inspector of Mines shall give information to owners,:
‘agents aud managers of ‘mines within the local area,

- or the group or class of mines, for which he bas been -
- appointed as to any rules -which concern them re-

- spectively, and as to the places where cop1es of such

- rules may be obtained. ; :

5. The District Magistrate may exercise such f Pqﬁe;s of
the powers and perform such of the duties of an In~ gls‘?‘“” o
agistrate,
‘spector of Mines as the Local Govelnment may, by : _
general or sPeclal 01del direct :

Provided
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Provided that nothmg in thls qectwn shall be
deemed to empowera District Magistiate to exercise
- any of the powers conferred by section 15 or section 21.

Powers of 8. The Chief Inspector of Mines may, anywhere""' )
. Inspectors of writhin British India, and an Inspector of Mines may,
(Mines. - within the local area or with respect to the gloup or ‘
class of mines for which he is appointed,— '

(@) make such examination and inquiry as he
o _ thinks fitin order to ascertain whether
- - the provisions of-this Act and of the rules
‘ and orders made thereunder :are observed
in the case of any mine;

(0) enter, with such assistants (if any) as he
thmks fit, inspect and examine any mine
and any part thereof at all reasonable
times by day orf by night, but not so as.
unreasonably to impede or obstruct the * -
working of the mine;

(0) examine into, and make inquiry reqpectm

the state and condition of any mine or
any part thereof, the ventilation of the
“mine, the suﬁiuency of the spec1al rules
for the time being in force in and at the
mine and all matters and things connected
with or relating to the safety of the per-
sons employed in or abouf the mine; -

(4) order that any person shall not be employed:
in, or adwitted to, or shall be removed
" from, a mine Where there is ground for
'vbelieving that his employment in or ad-
mission to or presencein such mine would
be dangerous to himself or others: Pro-

- vided - that an appeal shall lie to such au-
thority as the Governor General in- Coun-
cil or the Local Government, as the case -
may be, may direct from any order made
under this clause, and that the order shall
be complied with until the decision of
such authonty shall be received at the
mine;

(o) do
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mzttees.—-—Sectwn 9)

- :(Inspeotors.——Seotzons 7-8. Mining Boomls omd Com---.

(¢) do all other things requlred of lnm by or

under this Act.

7. Every owner, agent and manager ofa mine
shall furnish the Chief Inspector and every Inspector

-of Mines, on requisition, with the means necessary

for. maklng any. entry, inspection, examination or in-

(1) All copies of and extracts from, reglsters
or othel records appertaining to any mine, and all
other information acquired by the Chief Inspector or

- an Inspector of Mines, or by any one assisting him,

~_ in the inspection of any mine under this Act, shall be

V of 1889, -

regarded as strictly confidential.
(2) It any such person discloses to any one,

other than a Magistrate or.an officer to whom he is

subordinate, any such 1nformat10n as aforesaid with-
out the consent of the Governor General in Council

Facilities to -
- be afforded

to Inspeotors.

-quiry in relation to the working of the mine under - = -
' thlS Aot

Information
acquired to
be deemed -
official gecvets
within mean-
ing of Act
XYV, 1889.

or the Local Government, as the case may be, he
- shall be guilty of a breach of official trust, and shall

be punishable in the manner provided by section 4 of

the Indian Official Secrets Act, 1889,
(8) No Court shall fake cognizance of any offence

~under this section unless on a prosecution at the in-
‘stance of the Governor General in Council, or the

Local Government, or ‘of a person aggueved by the
same. .

.Mmmg Boards whd Committees.

9. (1) The Local Government may constitute for
the Province, or for any part of the Province, or for

any group or class of mines in the Plovmue, a Min.

‘, ‘ing Board consisting of—

(¢) a public officer, not being the Chief In-

Mining‘_ '
Boards,

- spector or an Imspector of Mines, nomin-

ated by the Local Government toact as
chairman ;-

(B the

X -
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(B) the Chief Inépector or the Tnspector of
7 Mines; - - ' L

(¢) one other person, not being the Chief In-

‘ - spector or an Inspector of Mines, nomin-
ated by the Local Government; and =
(@) two persons nominated by owners of mines
' or their representatives in- such manner

~ as the Local Government may direct.

(2) The chairman shall appoint a person to act

as seoretary of the Board, > e

~ (8) The Local Government may give directions
as to the payment of travelling expenses incurred by
the chairman, secretary or any member of a Mining
Board in the performance of his duty as such chair=

- man, secretary or member. ' o ‘
Committess. 10. (1) Where under this Act any question relat~
ing to a mine isreferred to a Committee, the Com-
mittee shall consist of~ S ;

' (a) achairman nominated by the Local Govern- -

, ment or by such officer or authority as

; the Local Government may direct ;.

(b) one or more persons qualified by experience
to dispose of the question referred to the.
‘Committee and nominated by the chair-
man ; and - : o

(¢) one or more persons equal in number to the
person or persons nominated under clause
(b) and nominated by the owner, agent or .
manager of the mine concerned. -

_* (2) The Inspector of Mines shall not serve as
chairman or member of a Committee appointed under
this section, : : o

(8) No person employed.-in or in the management
. of the-mine concerned shall serve as chairman or
~ member of a Committee appointed under this section,

 (4) Where an owner, agent or manager fails to .

- exercise his power of nomination under sub-section (1),

- “olause (6),
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clause (¢), the Committee may, notwithstanding such :
failure, proceed to inquire into and _dispose of the
~maftter referred to them.

(6), The Committee shall hear and 1ecord such i in-

formation as the Chief Inspector or the Inspector of

~Mines or the owner, agent or manager of the mine -

- concerned may place before them, and shall intimate .
their decision to the Chief Inspector or the Inspector. -
-of Mines and to the owner, agent or manager of the
inine concerned, and shall report their decision to the
Local Government, or, where a Mining Board has
been constituted, to the Local Government through
the Mining Board

(6) On receiving such report; the Local Govern-
ment may, if the Inspector of Mines, or the owner,
agent or- manager, has lodged an obJectlon to the
decision of - the Commlttee, prooeed fo review such
-decision and to pass such orders in the matter as it
‘may think fif. ’
(7) The Local Government may give directions
as to the remuneration (if any) to be paid to the .
members of the Committee or any of them, and as to -
payment of the expenses of the inquiry, including
such remuneration. .
11. (1) A Mmmg Board constltuted under section Powers of
.9 or a Committee appointed under section 10 may g‘;z’:{i‘f“d
_exercise such of the powers of an Inspector of Mines Committees.
as they may think it necessary or expedient to exer-
~cise for the purpose of deciding or repoxtmo' upon any
.matter referred to them,

- (2) A Mining Board constituted under section 9
or a Committee appointed undersection 10 shall have
the powers of a Civil Court for the purpose of enforc-.

~-ing the attendance of witnesses and compelhng the
production of documents ; and every person required -
" by any such Committee to furnish information before

it shall be deemed to be legally bound to do so within

LV of 1860. the meaning of sectlon 176 of the Indian Penal Code,

12. When
X 2
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: (Mmmg Bom~ds cmd Oommzttees — Section 12. -Min-

Recovery of
eXpenses.

ing Operations and Duties and Responsibilities of -
Owneq S, Agents and Mcmageo"s —Sections 13-14.)

12. 'When the Local Government d1rects that tho

'_e.xpenses of any inquiry ‘conducted by a Mining
Board constituted under section 9 or by a Oommlttee -

- appointed under section 10 are to be borne in wlole

Meanagora,

~or in part by the owner, agent or manager of the -

mine concerned, the amount so directed to be paid

‘may be recovered on application by the Chief In-

spector or the Inspector of Mines to a Magistrate
having jurisdiction at the place where the mine is
situate -or where such owner, agent or manager is for
the time being resident by the distress and sale of any
moveable property within the limits of the Magis-
trate’s jurisdiction belono“mg to such owner, acvent or
manager. , '

Mining Operations end Duties and Responsibilities

of Ouwners, dgents and Managers,

18. (1) For every mine there shall be a manager
who shall have the prescribed qualifications.

(2) The manager shall be responsible for tie 2

~ - superintendence of all parts of the mine.

Du’mes and
" responsibi-
lities of -own-
ors, agents
and ‘man«
agers,

14. (1) The owner, agent and manager of every

~mine shall be responsﬂ)le that all opexatlons carried -

on in connection therewith are conducted in accord-
ance with the provisions of this Act and the rules and
orders made thereunder.

(2) In the event of any eontraventlon of or
failure to comply with, any such provisions on the .
part of any person whomgoever, the owner, agent and .

'manager shall each be liable to be found guilty of an

offence against this Act, unless he proves that he had
taken all reasonable means, by publishing and to the

" “best of his power enforcing the said vprovisions, to

prevent such contravention or non-compliance,. and
‘that such contravention or non- complunce occurxed .

without his consent

15. (2) I,
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- of Owners, Agents and Managers.-,—-;S’ectzon 15.).

156. (1) If, in any 1espect Whlch is not provided

against by any express provision of this Act, orof the

rules or orders made thereunder, the Chief Inspector
or'any Inspector of Mines finds that any mins, or

~any part thereof, or any matter, thing or practice in or.

connected with the mine, or’ w1th the control, manage-
ment or direction ther eof is dangerous to human hfe
- or safety, or defective so as to. thleaten, or tend to,
the bodily injury of any person, he may give notice

Powers of
Inspectar. -
when ¢4uses
of danger net

-gxpressly

provided

againsh exist
or when

employment -
of women or - .*
children is =
dangerous.

in writing thereof to the owner, agent. or manager of
the mine, and shall state in the notice the pa rtxculars ‘

in ‘which he considers the mine, or part thereof, or
the matter, thing or "practice, to be dangerous or
~ defective, and require the same to be remedled

(9) 1f, for reasons to be recorded in' the orde1,

" the Chief Inspector or the Inspector of Mines is of

" - opinion that there is urgent and immediate danger to

the life or safety of women or children employed in
or at any mine, he may, by order in writing, prohibit
“the employment of such women and childrea,

(8) The Chief Inspector or the Inspector giving
notice under sub-section (I) or making an order
under sub-section (2) shall forthwith 1eport the same
to the Mining Board, or, where there is no Mining
Board, to such officer or authority as the Local Gov-

ernment may by general or speclal order appoint in
this behalf,

(4) If the owner, arrent or manager of the mlne':_‘
) ob]octs to remedy the “matter complamed of in a -
notice under sub-section (I) or to comply with an-

order ‘made under sub-section (2), he may within

‘twenty days after the receipt of the mnotice or order

send his objection in writing, stating the grounds
- thereof, to the Board or other authorlty to which the
- Inspector’s report is made under sub-section (3).

(5) On-recoiving an objection made under sub-

section (4), the said Board or other authonty slnll-;

, refe1 the matter to a- Comnnttee

) fa !
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- (Mihing Operiitions ehd Duttes and Responsibilities -
' of Ouwners, Agénts cmd Managers.——Seotwns -

. under sub-section (2), the -order shall be ecomplied

Notice to be
given of
mining oper-
‘ations,

16-18.)

(6) In case obJectlon is taken to an oider made,

srith until the ‘decision of tlie Oommlttee 18 1ece1ved
at the mine.

(@) Nothing in this sectxon shall affect the powers
of a Magistr ate under section 144 of bhe Code of
Criminal Procedure, 1898,

16. The owner, agent or manager of a mine shall,

after the commencem_ent of this Act, ‘and in  the
case of new mines within three months after the
commencement of mining operations, give notice
in writing to the Inspector of Mines appomted
under section 4, sub-section (2), for the local area in
‘which the mine is sxtuate, or for the group or class of

V of 1898.

.in the case of existing mines within three months‘-

* mines to which the mine belongs, or, if no Inspectot .

" Notico to be-
given of
nocidents,

Power for
the Govern»
ment to

- order formal
-inquiry into

accidents.

of Mines has been appointed for such. area or group

or"class of mines, to the Chief Imspector of Mines, of

the address to whlch he' desifes his "letters to be
directed, the kind of minerals worked or to he worked,

the name of the person under whom the mining oper-"
ations are or are to be conducted, and the nature of

the moving power which is or is to be used. ,
17. When any acoidental explosion occurs in a

mine, or when any accident occurs in or at a mine, -
" causing loss of life or serious bodlly injury, the
‘owner, agent or manager of the mine shall give such
‘notice of the explosion or accident to such authorities .

in such form, and within such tlme, as may be pre-

scribed.

18. (1) When in or at any miné an explosmn or

other accident has occurred, if it appears to the Gov-
ernor General in Council or the Liocal Government
that a formal inquiry into the causes of, and eircum.

stances attending, the accident ought te be held, the -

- Governor General in Council or the Liocal G‘rovem-'_
_ment may give directions accordingly, and may

appoint
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of Owners, Agents and Managers—=Section 19.

- Rules.—Section 20.)

~ appoint a competent porson to hold the inquiry, and
“may also appoint any person or persons possessing

legal or special knowledge to act as 25SESSOr OF aSSesss
ors in holding the inquiry, - - B

~ (2) The person or persons so appointed shall have
all the powers of a Civil Court for the purpose of

enforcing the attendance of witnesses and compelling
the production of documents; and every person

" required by such person or persons as aforesaid to

XLV of 1860.

furnish any information shall be deemed to be legally-

bound to do so within the meaning of section 176 of

the Indian Penal Code. : ,
(3) The person or persons holding an inquiry
under this section may exercise such of the powers of

- an Inspector of Mines as he or they may think it

necessary or expedient to exercise for the purposes of
such inquiry. _ S

~ (4) The person or persons holding an inquiry
under this section shall make a report to the "Local

Government, stating the causes of the accident and

its circumstances, and adding any observations which
he or they may think fit to make. : o

19. The Local Government may cause any report
submitted under section 15 or section 18 to be pub-

Publication
of reports, -

lished at such time and in such manner as it may '
. think fit. - o o

_ - Rules. _
. 20. (1) The Governor General in Council may,
for the whole or any part of British India, and each
Tocal Government, with the previous sanction of the

Power for
“Government :
to make
rales.

Governor General in Council, may, for the whole or

any part of the Province, by notification in the

__Gazefte of India or the local: official Gazelte, as the
_case. may be, make rules for carrying out the pur-

poses and objects of this Act in respect of all mines
or any groups or classes of mines.’ '

- (2) 'I.n‘; "
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(2) In partwulax and Wlthout pregudlce to the
genm ality of the foregomg power, such rules may—

(@) regulate the duties and powers of the Chief = - |

Inspector and of Inspectors of" Mines in
respect of the inspection of mines under this
. Act, and provide for appeals from the orders

of the Chief Inspector and Inspectors of
- Mines ;

() provide for the appointment of chalrmen and .
' ~ members of Mining Boards and Committees
and regulate the procedure of such. Bomds— '
and Committees ; : :
(¢) prescribe the duties of owners, ao'en“cs and
managers of mines and of all pexsons acting
under them 3 :

(d) prescribe the quahﬁcatlons of managers. and
of all persons acting under them ; -

() regulate the manner of ascertaining, by
' examination or otherwise, the qualifications-
of ‘managers and persons acting under them,

and the granting and renewal of certificates
-of competency; - ]

( f) fix the feas (if any) 'f,o be pa,xd in res[)ect of

such examinations and the grant and re-
newal of certificates as aforesaid ;

 {g) provide for the making of mqumes mtO'
charges of misconduct. or incompetengy
- ~ on the part of managers and persons acting.

under them, and for the suspension and -

cancellation of certificates of competency;

-(%) prescribe- the matters in respect of -which
notices, returns and reports shall be fur-
- pished by owners, agents and managers, the -
~forms of such notices, returns and reports,
the persons and authorities to whom they
are to be furnished: and the pa.rtmulars to
be contamed in them H

(@) prescfibe
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@ prescribe the plans :(if any) tobe kept by

owners, agents and managers, and the.

manner and places in -which they are to ba
kept for purposes of record ; - S

) regu_]a‘te, “subject to the provisions of the
YV of 1884. : Indian Bxplosives Act, 1884, and the rules
" thereunder, the storage and use of explo-

i} sives.;

" (k) provide for the safety of the persons employed
~ in mines, their means of entrance thereinto

and exit therefrom, the number of shafts

or outlets to be furnished, the. fencing of

shafts, outlets and passages, and the care

-of ‘all machinery ;

(?) probibit, restrict or regulate the employment ~

of women or children either below ground

.or on particular kinds of labour where such

_ employment is attended by danger to the
life, safety or health of such women or
children ;

(m) require owners or agents to maintain regie-
: ters of women and children employed, and

prescribe the forms of such registers ;
() provide for the water-supply, sanitation and
' ‘eonservancy of mines; - :
(o) provide for the safety of the roads and work-
. ing places in mines ; ‘ '

S (p) provide for the ventilation of mines and the -
‘action to be taken in respect of noxious .

gases ;

(g) require and regulate the use of safety 1amfs :

in-mines ;

(r) provide against the accumulation of water in -

mines ;

(s) regulate the procedure on the occurrence of

accidents in mines and the supply of

" medical appliances and comforts for the

benefit of persons injured therein ; ;
~ (t) provide
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:‘(Rules;-‘—'}S‘eotfion 20. )

() prowde for the fencmg of any mine or part
-of 2 ‘mine, whether the sameis being worked

or not, where such fencing - is necessary for

the plotectmn of the public; -

(u) provide for the protection of ‘public pxopel ty'
- and works from injury in respect of any.

mine when the Workmos are dlsoontmued
and

(v) prescribe the notice to be glven by the owner,

agent or manager of amine before extend-

ing any mining operations under his
control at or fo any point within ﬁfty yards

of any railway subject to the provisions of

the Indian Railways Aet,1890, or .of any
public works or classes of public works
which the T.ocal Government may, by

IX of 18!

general or special order, speclfy in thls be-

half, . .

(3) The power to make rules conferred by this

section is sub]ect to the condition of the rules being
made after previous publieation.

(4): The date to be spemﬁed in accordance with 'k

clause (3) of section .23 of the General Clauses Act,
1897, as that after which a draft of rules proposed to
be made under this section will be taken into con-
~_sideration, shall not be less than three months from
the date on which the draft of the proposed rules Was
published for general information.

X of 18¢

(5) Where a Mining Board has been constituted . -

‘under section 9, any rule to be made under this Act

shall, before it is published for criticism under sub-sec- .

tion (3), be referred to the Mining Board, and the
“rule shall not be so published until the said Board
- has reported as to the expediency of making the
~proposed rule and as to the su1tab1ht;y of its. prov1«
sions.
(6) All rules made under this sectlon shall be
pubhshed in the Gazette of India -or in the local

~ official-




C100L] - Mines. 139

(Special Rules.—Section 81.)

- official Gazette, as the oase may be, and, on such
“publication, s

Aot, ‘ , -
~ 21. (1) The owner, agent or manager of a mine
‘may frame and transmit to the Inspector of Mines
or, when there is no Inspector for the local area in
which the mine is situate or the group or class to
which the mine belongs, to the Chief Inspector, a

hall have effect as it enacted in this

Power for

- owners, elo.,
to make
speoial rules..

draft of such special rules, not being inconsistent

with this Act or any rules for the time being in force
under section 20, for the control and guidance of the
persons acting in the management of, or employed in
or about, the mine as he may deem necessary to pre-
vent accidents and provide for the safety, convenience
and discipline of the persons employed in or about
the mine. - o
(9) If any such owner, agent or manager—
(a) fails within a period of two months after the
receipt of a motice from the Inspector or
Chief Inspector to transmit a draft of such
special rules as are referred to in sub-sec-
tion (1), or ‘ ;

(3) submits a draft of such special rules as afore-
said, which is not in the opinion of the
" Inspector or Chief Inspector sufficient,
thie Inspector or Chief Inspector may either—
(i) propose a draft of such special rules as ap-
pear {o him to be suffioient, or

(#¢) propose such amendments in the draft sub- |

mitted to him by the owner, agent or

manager as will, in his opinion, render

them sufficient,

: ~and ;vshalsl send such draft rules or draft dméndmen‘ts‘_

to the owner, agent or manager for consideration,

_ (8) If within a period of two months from the -
"date on which any draft rules or draft amendments -

are sent by the Inspector or Chief Inspector to the

-owner,
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owner, agent or manager of a mine under the pro-.
visions of sub-section (2), the Inspector or- Chief.
Inspector and the owner, agent or manager are un-
able to agreeas to the terms of the special rules to be
‘made under sub- section (1) or as to the terms of any
of such rules, the said Inspector or Chief Inspector

- shall refer the dlatt rules for settlement to the Min-

ing Board or, where there is no Mining Board, to
such officer or authority as the Local Government
may, by general or special order, appomt in this
behalf,

(4) A copy of the draft rules as agreed to by the
- owner, agent or.manager and the Inspector or Chief
Inspector, or, when they are unable to agree, as
settled by the Mining Board or such officer or author-
ity as aforesaid, shal] together with a notice intimat.
ing that any ob]eotmn or suggestlon in respeet thereof
'may be submitted in writing by any person em-
ployed in the mine to the said Inspector or Chief
Inspector for consideration, be posted up for not less
than thirty days in legible characters in English and

"in the vernacular of the district in some conspicuous,

place in the mine for the information of the persons
employed therein, and a certificate to the effect. that
this has been done signed by the owner, agent or
‘manager of the mine shall be fransmitted to the said
~ Inspector or. Chief Inspector, together with two
copies of the draft rules, :

(5) When the publication required by sub-sectlon o

(4) has been carried out, the Inspector or Chief In-
spector shall forward a copy of the draft rules so pub-
lished, together with a copy of any objections or sug-
gestions in respect thereof received by him, to the _
Local Government.

(6) The- special rules, when approved by the
. Local Government, with such modifications (if any).
as it may think fit, shall be published in like manner

- as is provided ia sub-section (4) respecting the pub-

lication of the draft, and, on such pubhcatlon, shall .
* have effect as lf enacted in this Act:

\ o Provxded :
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Provided that the Local Government may at any

* time, by order- in writing, which shall be published B

_in - like manner as :aforesaid, - rescind, in whole orin

part, any rules so made, and that thereupon suchr

.rules shall cease to have eﬂ"eet accmdmgly

Pendlties.

(1 ) Whoever—

(a) obstructs the Chief Insnectm or an Inspectm
of Mines in the dlscharge of “his duties

- under this Act, or refuses or wilfully neg-

‘lects to furnish him with' the means
necessary for makmg any entry, inspec-
tlon, examination or inquiry- thereunder
in relation to any mine ; or

(¢) counterfeits, or knowingly makes a false
‘ statement in, any certificate or. in any

Penalties for
offences.

official copy of a certificate glanted under

this Act; or

- (¢) knowingly uses as true any such counterfelt
or false certificate ; or :

(d) makes or produces or uses -any false declara-

tion, statement or evidence knowing the:

-same to be false for the purpose of obtain-

ing, for himself or for any other person,
‘a certificate or the renewal of a certificate,
or.any employment under this Act ; or

(e) contravenes any provision of this Act or any. '

rule or order thereunder for the bieach
of which no penalty is otherwise p1ov1ded

where the act done has resulted. in loss of

life or serious bodlly injury to’ any per-

son ;

shall be ‘punishable with 1mp11sonment fora term -

“which may -extend to three months, or with fine

which may extend to five hundred rupees, or with

both.

'('2) “Th()ever;«- '
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(2) ‘Whoever—
(@) falsifies any plan or reglqter or record re-

quired to be mamtamed by or under thls

Act; or,
(b) bemg the owner, aﬂent or manager of a mine,

omits to give the preseribed notice of an "

accident in the mine or to make or furnish
any prescrlbed plans or returns; or R
(¢) makes, gives or delivers any such plan, re- -
 gister, record, notice or retuln containing
a statement, ently or detail which is not,
to the best of his knowledge or behef
true;
shall be punishable with fine which may extend to-
five hundred rupees.
(3) Whoever—
(a) employs or allows to be employed in or
. about a mine, or allows to enter a mine or
part of a mine, any person in contra-

vention of any provision of this Aect or .-

. of any rule or order thereunder; or
(%) allows any person to perform any work
- forbidden? by, or to work in contlaventmn
of, any such provision ; or ‘

(e) fails to comply with any reqmsmon or order‘ -

made under any such provision; or
(d) being the owner, agent or manager of a mine,
fails to maintain correctly, or to produce, :
any preseribed plan ; or
~ {e) contravenes any provision of this Act or any
rule or order thereunder for the breach of
: whieh no penalty is otherwise provided ;
shall be punishable with fine which may extend to
two hundred rupees, and, in the case of a continving
~ breach under clause (0) of this sub-section, ‘with a
~ further fine which may. extend to fifty rupees for
. every day during which the breach is proved to have
been persisted in after the date of the receipt by him
of the order or 1equ1s1t10n referred to in such clause,
Miscellaneous,
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M zscell(m eous

23. No prosecution shall ‘be" 1nst1tuted agalnst
any owner, agent or manager for any offence against
this-Act or any rule or order ‘thereunder except at

. ‘the instance of the Chief Inspeetor or an Inspector of _

Mines.
94. No Court shall take cognizance of any offence

) against this Act or any rule or order thereunder un-

less complaint- theéreof is made within six months of
the date on which the offence is alleged to have been
committed.

95. No Court 1nfenor to that of a Magistrate of
the first class or Subdivisional Magistrate shall try
any offence against this Act or any rule or order
thereunder - which is alleged to have been committed
by any owner, agent or manager of a mine or any

offence which is punishable with imprisonment.

26. If the Court trying any case instituted on
the complaint of the Chief Inspector or an Imspector
of Mines under this Act is of opinion that the case
is one which should, in lieu of a prosecution, be re-
ferred to a Miping Board or a Committee; it may
stay the criminal proceedings, and report the matter

© to the Local Government with a view to such Ye-

ference being made,

27. 1f any question arises as to whether any
excavation or working isa mine within the meaning

~ of this Act, the Local Government may decide the
question, and a certificate, signed by a Secretary to

the XLocal Government, shall be conclusive on the
point.

28. If in any inquiry or ploceedmg' under thls
Act it is necessary to decide the question whether
a person is oris not under the age of twelve years,
a certificate in writing, signed by a duly qualified

person practising medicine or surgery, who states
that he has examined such person, and that the age
of such person, as nearly as can be ascertained from

“such
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such examination, is or is not under twelve yéar's;- A
shall be received as primd facie evidence of the age )
of such person. A L R
- 29. The Governor General in. Council may, by
notification in the Gazette of India, and subject. to

such limitations and conditions as may seem to him

expedient, exempt from the operation of “the whole
“or any part of this Act any local area, or any mine

- or group or class of mines, or any class of persons.
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30. The Governor General in Council or any
Tocal Government shall have authority to reverse
or modify any order passed under this- Acet by any
‘authority subject to his-or its control. :

31, This Act shall apply to mines belonging to
the Crown. - _

- 32. The Governor ‘Qenorsdl in Council may, if
he thinks fit, exercise any power which is by this Act
conferred upon a Tocal Government. . B

Temporary Provision. _
33. No Court shall take cognizance of any offence
punishable under section 22, sub-secfion (1); clause -
(e), or sub-section (8), which is alleged to have been
committed by any person within one year from the
commencement of this Act. . N




